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SHRI CHATURANAN MISHRA: 
Then, the Chair should say something. 
(Interruption.';). 

THE DEPUTY CHAIRMAN: I can 
say something, if the Members allow the 
Chair. 

 
The Government has helped the public-
sector. But if the private sector wants to 
have.. (Interruptions)... it is not allowing 
it. 

 
on 

general policy you don't expect the-
Minister or me to say something. I am 
sorry. 

 

SHRIMATI RENUKA CHOW-
DHURY: The statement made by the 
Minister is also indicative of the truth.  

May I  ask  the Members to  sit  down? 
Please let me explore the possibilities. 

SHRIMATI RENUKA CHOW-
DHURY: The Minister should give 
some answer. You have to direct him. 

THE DEPUTY CHAIRMAN: I 
cannot direct. I am sorry, I cannot give a 
direction. 
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 Transliteration in Arabic Script.
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*Transliteration in Arabic Script. 
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THE APPROPRIATION (NO. 3) 
BILL 1994, 
THE APPROPRIATION (NO. 4) 
BILL1994 

&  
THE APPROPRIATION (NO. 9) 
BILL, 1994—CONTD. 

 
THE DEPUTY CHAIRNAN:  Now 

We  will  have  the   Appropriation  Bills 
 
Some discussion is left over. We have 
two other Bills also which we have to Pass 
today—the Comptroller and Auditor 
Generals (Duties, Powers and 
OMdittons of Service) Amendment Bill, 
1994 and the Salaries, Allowances, Leave 
and Pensions of the Officers and 
Servants of the Delhi High Court Bill, 
1994. These are the two Bills. 

  
THE DEPUTY CHAIRMAN: I am 

sorry. Please sit down. I am sorry that 
you interrupt roe when 1 am speaking. 

 

Mr. Ashok Mitra, before I call you, J 

want to announce that we have one 
hour's time left with us. Within this one 
hour, 'we must get over the 
Appropriation Bills. By 3.00 p.m., we 
should finish this business. The other two 
Bills should be got over by 6.00 p.m. We 
must finish all the legislative business and 
then we will have the Special Mentions. 

SHRI JAGDISH PRASAD MATHlR 
(Uttar Pradesh): Cannot we take up the 
Special Mentions before 6.00 p.m.? 

THE DEPUTY CHAIRMAN: They 
can be taken up earlier also. We will take 
up the Special Mentions as soon as the 
two Bills are passed bat not later than 
6.00 p.m. 

*Transliteration in Arabic Script. 

I am afraid I will become mad. I am 
honestly saying this. The way you behave 
is very unsatisfactory. I am trying 'to 
streamline the House,

 




